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Order date 24962003

Shri BeNe.Rath, learned cdunsel for the
applicant, by submitting a Memo dated 12.9.03
has sought permission of the Tribunal to withdraw
the OeAs as the applicant does not want to
proceed with the matter any further. In this
view of the matter, we dispose of this OQ.A.
as withdrawan. No costs.

Shri X.Ce.Mohanty, learned Govt.Advocate

for the State of Orissa and Shri S.BeJena, A.S.C.

for the Union of India are present and hearde.
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